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Under section 252 of the Companies Act, 2013
In the matter of

M/S. Purovent System Engineers Private Limited,

52/3, Vadgaon Sheri, Pune 411014
- .Petitioner/Applicant Company

Registrar of Companies, Pune
-....Respondent

Order delivered on: 05.01.2018

Coram :
Hon'ble M. K Shrawat, Member ()

Hon’ble Bhaskara Pantula Mohan, Member (J)

For the Petitioner :
Mr. Sanjay Dubey a/w Jayant Bhatt, Advocate, Authorised Representative for the Petitioner/
y.

Applicant Compan

Per
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: Bhaskarg Pantula Mohan, Membey (J)

maintained by the Registrar of ¢ Ompanies, Pype (hereinafter a5 ROC).

e Petitioner Company yas neorporated with the ROC, pype oy 31 S
. . L ;
having CIN - U29197PN1998PTC1 2840 eptember, 199;

industry an( for_ that purpose. 1o design Manufacture, fabricate, buy, sell, Tepair, import

bmissions from the Petitioners:
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Itis further submitted that, the Company accepts that, inadvertently as well as due to lack
of Professional Expertise the Company could not file the required documents with the

The Learned Representative for the Petitioner Company further submitted that, the
Petitioner C ompany now has all the remaining documents ready and prepared and is
willing to file the same before the ROC , If 50 permitted. Further the Petitioner Company
1s willing to file any other necessary document which are required by the ROC.

Submissions from the Res ondent/RoC:
= = 1€ kespondent/RoC:

8.

10.

Dormant C Ompany under S. 455 of the Act. But there is no reply to the said notice from
the side of the Petitioner Company. Hence, consequentially the ROC hag issued public

It is also submitted that, the Petitioner Company has not filed the Annual Returns and
Balance Sheets with the ROC for the F. Y. 2014-2015 and 2015-2016. And as the Annyal
Returns were not filed for the said period, the ROC came to conclusjon that, the Petitioner

Company hag ceased to its business. And consequentially the name has been struck-off
from the Register of ROC .

However, it is further submitteq in the said Ieport that the ROC hag no objection to restore

the name of the Petitioner C Ompany, if the Petitioner Company s willing to comply with
the provisions of the Act, subject to imposition of Cost,
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[4. Hence, upon considering the facts and circumstances of this present petition/application,
this

16.

his Bench is of the view that, it would be Just and proper to order restoration of the name
of the Petitioner C ompany in the Register of Companies maintained by the ROC,

Company's name to the Register of Companies maintained by the ROC Pune, is hereby
ordered, with a direction that the Company shall comply with the Provisions of the Act.
And further it will e subject to payment of costs of Rs. 15,000/- (Rs. Fifteen Thousands
only) to be paid by way of Demand Draft in favour of "Pay and Accounts Officer, Ministry
of Corporate Affairs, Mumbai", within 7 days from the receipt of the duly certified copy
of this Order, to this office. C onsequentially thereupon the Bank Account/s if freezed shall

get defreezed and to be operated by the Petitioner Company.

terms directed above. The Learned ROC shall give effect of this Order only after perusal
of the Compliance report of cost imposed. The Company is directed to file a] the required
documents and shall fulfil other relevant statutory compliances within 30 days from
Restoration of its name in the Register of Companies maintained by ROC,

__“__L§‘_j /_ .F , S d["' ‘_Tf .
Bhaskara Pantula Mohan M. K. Shrawat
Memebr J) Member (J)

5™ January, 2018






